
THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM: NAGALAND: MIZORAM AND ARUNACHAL PRADESH)

NOTIFICATIO.N
Dated: Guwahati, the 21$ of December,2023

NO. HC.VII-L3Bl2OL9lru5L7lA### On the recommendation of the ludicial

Academy, Assam, the following trainee Grade - III Judicial Officers of Arunachal

ludicial Service (presently undergoing Induction Training at the Judicial

Academy, Assam ) are deputed to undergo Field training for a period of 5 (five)
months w.e.f. O7-OL-2O24 to 05-06-2024 in the respective stations, as shown

below:

Total
Duration of District/Place for Field

AttachmentField
_Trqtnryg_

07.oL.2024
to

06.05.2024
(Under the establishment
of District & Sessions
Judge, Kamrup(M),
Guwahati)

5 months

Name & Designation of the
Officers

1. Shri Tingkai Monwangham,
IMFC, Changlang

2. Smti. Binken Segia,
Deputy Registrar,
Gauhati High Court,
Itanagar Permanent Bench, yupia

07.05.2024
to

06.06.2024
(Under the establishment
of District & Sessions
Judge, Yupia, Arunachal

on completion of their Field Training, the Trainee Officers are to report
back to the Judicial Academy, Assam, on 21-06- 2oz4 for the rast phase of their
Institutional Training after avairing a gap period of 2 (two) weeks (w.e.f.
07-06-20 24 to 20-06-2024)

The guidelines for the Field Training are enclosed herewith.

By Order,
Sd/- S.Dhar

REGTSTRAR (JUprcrAL)

Pradesh



Memo No.HC.VII-L38l2Ot9tl}tzs -29 ta Date: 2L-L2-2O23
Copy forwarded for information & necessary action to:

1. The L.R.-cum-Commissioner & Secretary to the Govt. of Assam, ludicial

Department, Dispur, Guwahati, Assam.

2. The Secretary to the Govt. of Arunachal Pradesh, Law and Judicial

Department, Itanagar.

3. The Accountant General (A&E),Arunachal Pradesh, Itanagar for

information and necessary action.

(The Officers are placed on deputation for the programme

on condition that (a) the Officers will be treated as on duU

during the training perioQ & (b) they will be entitled to TA. &

D.A. as admissible under the Rules).

4. The Registrar (Vig./Admin./Esstt.), Gauhati High Court, Guwahati.

5. The Registrar-cum-Principal Secretary to Hon'ble the Chief Justice (Acting),

Gauhati High Court, Guwahati.

6. The Registrar, Gauhati High Court, Itanagar Permanent Bench, Yupia.

7. The District & Sessions Judge,

Kamrup(M) / Yupia.

(He / She is requested to make all nacessary

arrangements for the Field Training as per guidelines).

8. The Trainee ludicial Officers.

9. The Project Manager, Gauhati High Court, Guwahati.

(He is reguested to upload the Notification immediately to
the official website of the Gauhati High Court, Guwahati).

10. The Administrative Officer, ludicial Academy, Assam, with a request to

place the Notification before the Hon'ble Director, Judicial Academy,

Assam, and to circulate the same amongst the concerned trainee Officers.

11. The Private secretary to Hon'ble Mr. lustice Manash Ranjan pathak,

Gauhati High Court, Guwahati for his Lordship's kind information.

12. The CA to the Registrar General, Gauhati High Court, Guwahati.
(THE LIST OF OFFICERS HEREINABOVE IS NOT NECESSARILY IN ORDER OF SENIORITY)
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INoF2 NEWL YAPPOI NTED gRADE.'lll t' L OF
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ond the Trainees.

1' The District & sessions Judge is to keep o strict vigir on the disciprine and punctuarity
of the troinees and in cose of any devionce, report the matter to the High court
immediotely.

2' The District & Sessions Judge is to introduce the troinees to the Members of the Bor.3' The leave of absence of the trainees shalt be deatt with os per the guiderines
formulated by the Hon'ble Gauhoti High Court and communicoted vide Notification
N o.JAA. 2 3/20 L 6/63 g dtd. i. s. L0. 2 0 i.6.

4' The trainees are to be attoched to the officers nominated by concerned Districttudge on rototional basis. while preparing the roster, the District Judges are toensure thot o trainee is attoched to both civit court and criminor court for equornumber of days os for os possible. The district, where Fomily court is established
ond proceedings u/s L25 Cr'P'c' ore token up by the Famity court, trainee officer sha,
be attoched with the Family Court for 7 days. The District ludge is also to send o copy
of roster to the Gouhoti High Court.

5' ln every district' a coordinating Judicial officer is to be appointed to rook into theaffoirs relating to the field training of the troinees.
6' The service of the trainees shotl be utilized with a view to increosing the disposal ofthe courts, wherein the troinees are ottoched.
7' The District & Sessio ns Judge, cJMs and nominated officers concerned ore to tukeinterest in imparting practicor troining to the Troinees open heartedry.8' All the trainees are to be instructed to report to the coordinoting Judiciat officer onregulor bosis.

9' The nominated officers, with whom the trainees are aftached, ore to put ort theirpossible endeavors to answer the queries posed by the trainees, rn other words, thereshalr be a congeniar environment of the troining in the courts.

&
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70' District & Sessions Judges and CJMs ore to ensure the presence of the troinees in

weekly/monthly meeting of the Judiciot officers held in the respective districts.

77' The troinees shall sit in the Court with the officer with whom they are ottoched ot
least one holf of the doy and during the other holf they shall do folowing works-

o. Exomining the cose records.

b. Examining different registers, stotements, etc.

c' Preparing Field Troining Diary to be maintained by the respective trainees.

72' The troinees shall olso occompony the District & Sessio ns Judge/ Chief Judiciol

Mogistrate during their toil lnspection. At least 7 (one) such visits during the whole

period of field training ore recommended.

13. The troinees sholl spend ot least two days inspecting the record room (both of
District Judges estoblishment ond CJM estoblishment) maintoined in the district. They

shall also exomine the registers, which ore mointained in the record room. The

troinees shall spend ot least one doy inspecting the Court Malkhona, various registers

mointained in the Malkhano. They shall also prepare the Matkhona inspection report

in their field troining diary.

74. The trainees sholl spend one doy to observe as to how occounts are maintoined in

the Office.

15. The troinees shall spend one doy at the District Legal Aid Ceil and observe its

functioning.

76. The trainees shall be made familiar to the work done in eoch ond every toble of the
Office of both of District Judges establishment ond CJM estoblishment.

77. The trainees shall olso spend at least one doy in the Nozarat Section & Copying

section of the District Judges establishment and cJM estoblishment.

78. The trainees sholl olso attend at leost 3 (three) sittings of the Juvenile tustice Boord.

19. The troinees sholl also prepore a brief report on opplication of computer technology

in the Courts of the Districts in which they ore ploced.

20. The troinees sholl olso spend at leost one hour in the Central Library of the District

Court.

27. The trainees shall olso attend at leost 1 (one)Crime Conferences in the District olong

with District & Sessions Judge/ CJM.

Page 2 of 4



22. The troinees shall olso ottend ot least one Lok Adalat conducted in the district. They

sholl also attend ot leost one legol oworeness comp conducted by the District Legol

Service Authority.

23'Thetrainees shall attend ot leost L0 (ten) hail matter heorings and 5 (five) injunction

matter heorings.

24. Every trainee shall be osked to write ot ledst 1 (one) draft judgment by the
Nominoted Officers.

25, The trainees shall be asked to prepare droft issues in Title Suits ond Money Suits.

26, The trainees shall be osked to prepare at leost 5 (five) draft injunction orders.

27' The trainees shall be asked to prepare draft questionnaires under section 3Lj Cr.p.C.,

draft chorges, droft boil orders.

28. The troinees shall be osked to prepare draft TtP ond confessional stotement, if ony.

29' While examining the cose records os mentioned in 1L (o) above special ottention
should be token to examine the following -
(a) At least ten worront procedure coses.

(b) nt leost ten summons procedure coses.

(c) At least ten cases under Section 125 Cr.p.C.

(d) At leost twenty final report submitted by police.

(e) At leost one forest case.

(f) At leost ten coses before Juvenile lustice Boord.

(g) At least ten Title Suit coses.

(h) At leost ten Money Suit cases.

(i) At leost five Money Execution proceedings.

(j) At leost five Title Execution proceedings.

(k) At least five coses under Domestic Violence Act.

(l) At leost 70 Misc. (J) cases for temporary injunction.

30, While preporing Field Troining Diary, the troinees shall mointain a record of how

they have spent eoch and every day in the Court, they shall also mention whot they

hove noticed during their observotion in the court ond in different departments and

sections of the Office of the Court. They shall also mention obout their observotion on

the case records, which they hove exomined. The Officer with whom troinees are
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ottoched is to certify the Field Troining Diary doily ond the District & Sessions Judge

is to certify the same every week.

37' over ond above these guidelines, the concerned District Judge is ot liberty to expose

the trainees to ony other area / field os moy be considered necessory by him/her.

,t/

Research Officer
Judicial Academy, Assam
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